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Judgement

Prafulla C. Pant, J.—Heard.

2. By means of this petition, moved u/s 482 of Code of Criminal Procedure,
1973, the Petitioner has challenged the proceedings of the, Sanjeev Gupta v.
Abhishek Banta Criminal Complaint Case No. 1042 of 2006, relating to offences
punishable u/s 452, 323, 504 and 506 I.P.C.,pending in the court of Additional
Judicial Magistrate, Rishikesh, District Dehradun.

3. Perusal of the copy of criminal complaint which is annexed as Annexure -3 to
the petition shows that the complainant was an employee of the Petitioner. It
also appears from the complaint itself that there were certain alleged
outstanding dues of the complainant from the Petitioner.

4. Learned Counsel for the Petitioner submitted that it is abuse of process of law
on the part of the complainant to implicate the Petitioner in a criminal complaint
case to pressurize the Petitioner to make payment of his dues. It is also pointed
out that already the dispute relating to claim made by the complainant is
pending before the labour court.

5. Having considered submissions of learned Counsel for the parties, and after
going through the the papers on record, this Court is of the view that impugned
proceedings of the criminal complaint case are nothing to abuse of process of law

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/abhishek-banta-proprietor-param-... Page 1 of 2



on the part of the complainant. Therefore, the petition u/s 482 of Cr.P.C is
allowed and the proceedings of the Criminal Complaint Case No. 1042 of 2006,
Sanjeev Gupta v. Abhishek Banta, relating to offences punishable u/s 452, 323,
504 and 506 I.P.C., pending in the court of Additional Judicial Magistrate,
Rishikesh, District Dehradun, are hereby quashed.
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